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L.A .Nos.209/89 & 209/89, 

ixtñczx 	 Dt.of Decision: 	(' 

D,Viswanatham 	
Petitioner in OA 208/89. 

K.Ranga Rao 	 Petitioner in OA 209/89. 

Shri V.Venkateswara Rao 	
Advocate for 
the r5 ntioner 
(3) 
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The Chief Commissioner of Income-tax,
Hyderabad- 
	

Res?ondent. in both OA,s 

ShriN.V.Ramana, Addi. CGSC
Advocate for 

"Tthe Respondent 
(5.) 
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THE HCr4tBLE MR. R,Balasubramartjan : Mernbr(A) 

THE HON'BLE Mp. C.J.Rby 	Member(J) 
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1 9 214 (to be sucimitted to Hon'ble 
Vics-Chairman üftre he is not :il 
the Bench.) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDERABAD. 

O.A.,Nos..208/89 & 209/89. 	Date of Judgement 

D.Viswanatham 	 •.. Applicant (in 0.A,No.208/89) 
K.Ranga Itao 	- 	 ... Applicant (in O.A,No.209/89) 

Versus 

The Chief Commissioner of 
Income-tax, Ayakar Bhavan, 
Basheerbagh, Hyderabad. 	..• Respondent (in both the 0.As) 

Counsel for the Applicants ::QShriV.Venkateswara Rao 

Counsel for the Respondents:: Shri N.V.Ramana, Mdl, CGSC 

CORAN: 

Hon'ble Shri R.Balasubramanian : Member(A) 

Hon'ble Shri C.J.Roy : Member(J) 

X Judgement as per Hon'ble Shri R.Balasubramanian, Member(A) X 

0.A.No.208/89, 

This O.A. is filed for a direction to the respondents 

to regularise the services of the applicant as Data Entry 

Operator and also for payment in the scale of Rs.1200-2040 

till regularisation. 

2. 	The applicant was appointed on a daily wage of Rs.50/_ 

as Data Entry Operator Vide orders at. 13.8.87. He was 

assured that even though he was only a diploma holder, he would 

be appointed on a regular basis in due course as no graduate 

was coming forward to work in the department. In March, 1988 

an advertisement 391/e8 was issued calling for applications 

to the post of Data Entry Operators. His application was not 

considered as he was overaged. Later,on 29.989 his services 

were terminated. Aggrieved, he has filed this O.A. 

3. 	The respondents oppose the O.A. and have filed a counter. 

The initial order under which his services were engaged containe 

clear termsa-o clajrpei3. Since he is not eligible for regular 

employment his case was not considered. 
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4. We have seen the case and heard both sides. The 

advertisement by the Commissioner of Income-tax dt. 2.8.87 

was for the services of the Data Entry Operators on contract 

basis at Rs.SO/- per day. It was only for 6 months. Vide 

orders dt. 13.8.87, the applicant was engaged for a period 

not beyond 31.3.88. It was also clearly stated therein that 

no right of appointment would accrue to him. We have also seen 

the advertisement dt. 23.7.88 of the Central Employment Exchange 

New Delhi calling for applications for posts of Data Entry 

Operators in the Directorate of Systems (Income-tax). The 

upper age limit was 30 years which the applicant does not 

fulfill. 

5. The question is whether the applicant, simply by virtue of 

serving on daily wage basis for a little over a year, has a 

claim for a regular appointment even if he is overaged. The 

learned counsel for the applicant relies on the judgements 

A.I.R. 1987 SC 2342 and A.I.R. 1988 Sc 817. We have seen the 

two judgements. They are for absorptionof casual labour who 
_i 	 G.A 

have been working for long time 	 \Group-D 

staff. In this case, there is no question of absorption 

as such. There is a recruitment rule and procedure according to 

which Data Entry Operators can be recruited and appointed. 

There is no provision for absorption of those employed on a 

contractual basis and that too for very short durations. The 

judgements cited are not applicable in this case. If the 

contention of the learned counsel for the applicant is accepted, 

all that is needed is for someone to be on a contractwei basis 

for nearly a year and then get straig4away appointed as 

Data Entry Operator. As stated earlier, there being no 
£6 provision in the recruitment 

rule&in the case of casual labour 

being converted into regular labour, the O.A. is liable to be 

dismissed and is accordingly dismissed with no order as to costs. 
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_ 	 HO 
o.A.No.209/89. 

The case is similar to that of O.A.W6.208/89 with the 

only difference that in this case the applicant is not stated 

to be overaged. The O.A. is filed for regularisation of his 

past one year casual service. He has not challenged the 

selection of Data Entry operators 

seleet+ari through advertisement. Since we are dismissing 

the plea for regularisation in the other case, in this case 

too we dismiss the O.A. with no order as to costs. 

'A u 

R.Balasubramanian ) 	 ( C.J"Roy 
Member (A). 	 Mernber(J). 

Dated: U December, 1992. 
Deputy Registrar 

To 
• The Chief Commissioner of Income Tax, 
Ayakar Shavan, Basheerbagh, Hyclerabad. 

One copy to Mr.voVenkateswar Rao, Advocate, CAT.Hyd. 

3.. One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd. 

4. One copy to Deputy Registrar(J)CAT.HYd. 

S. Copy to All Reporters as per standard list of CAT.Hyd. 

6. One spate copy. 
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